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of constables, or the Chancellor “may" issue
& commission in a case of baokruptcy, or
one conferring power on the courts to
direct that a person entitled to cost should
recover them, is no more permission to do
such acts. with a corresponding liberty to
abstain from doing them.’

So, the Central Government cannot
say that they are at liberty not to associate
the State Government in enacting or
making the rules.

“The Supreme Court of the United

States similarly laid it down that
which public officers are empowered
to do for a third person the law

requires shall be done whenever the
public interest or individual rights call
for the exercise of the power, since the
latter is given, not for their benefit, but
for his"

This power to make rules has been
given not for their benefit but for the
benefit of the people. Therefore, it Lis
obligatory on them. *‘‘May"” in this
case means ‘‘must”.

The next point is the question of
propriety. Government has admitted
that it is not proper. On this admis.
sion alone, it should have been graceful
on the part of the Minister to accept
this amendment. But instead of that,
they brought the Law Minister to
plead that it is concurrent power.
Concurrent power eannot be created
by statute. They have gone beyond the
power given to them, They have
negatived the power this House gave
them. The concurrent power is that
of the House, not of the Government.
There are provisions in the Constitution,
as the Law Minister knows, under
which this House can say that this
law will be passed by the State
Legislature,

MR.CHAIRMAN : How much more
time will he require?

SHRI SRINIBAS MISRA : About 10
to 12 minutes.
MR. CHAIRMAN : The hon. member

will continue his speech when this is
taken up next time, whenever it
comes.

17.32 brs.

HALF-AN-HOUR DISCUSSION MAPS
ON KACHCHATIVU ISLAND PUB-
LISHED BY THE SURVEYOR
GENERAL ' OF CEYLON

MR. CHAIRMAN : Shri Kameswar
Singh.

SHRI R, D. BHANDARE (Bombay
Central): Sir, before the discustion is
raised, I would like to appeal to
the member and to the House that since
the Kachchativu matter has been discussed
both by the Ceylon Prime Minister
and by our Prime Minister and the
matter is likely to be settled amicably,
this may not be raised at this stage.
It can be raised at any time later.

SHRI RANDHIR SINGH (Rohtak) :
The matter is pending.

MR.CHAIRMAN : The appeal has
been heard by the mover. [Itis for the
mover to do whatever he likes,
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“The morning daily, the *“Sun’ reported
today at its main story under the head-
line “Ceylon Government takes over
Katchchativu' that the Ceylon Government
had assumed full ownership of the
island,”” .
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“Government agent in Jafna, (counter
part of District Collector in-India) in
his report for 1965.66 had stated that
very interesting goings on take place
in the small island every vyear and it
sughested that the ownership of this

little island will soon have to be
settled.” .
«Extract from -this report were

tabled recently by Prime Minister, Mr.
Dudley Senanayake in response to a

ct::es!inn by an Oppositian Member in
the Ceylon Houseof Representatives.”
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**Copies of documents establishing the
ownereship of the Kachchativu island in
Palk Strait vested with the Raja of
Ramanathapuram have been sent to the
Government of India and the Madras
Government,

According to them, on July 2, 1880
Muthusamy Pillai and Mohammed Abdul
Kadir Maricar entered into a lease with
the Raja of Ramanathapuram, owner of
fishing rights in 69 coastal villages and
eight islands including the Kachchativu
over which Ceylon Government now lays
claim.

The document, sent by Raja of
Ramanathapuram, was registered before
the Madurai Special Assistant Collector,
Mr. Edward Turner, who was in
Ramnad.

The lease deed, which became
effective from July 21, 1880, stipulated
a rent of Rs. 175 per fasli and
was fixed for five [faslis. An advance
of Rs. 175 was accepted by the
Raja of Ramanad. The lease deed
stipulated penalty interest of 12 per
cent for failure of payment of the
rent.

Written on seven-rupee stamp paper
the deed bears the register No. 510,
first book, 16th  volume, page 488
to 499,

After the expiry of the first deed,
another lease deed was signed on
December, 1896 by Muthusamy Pillai
alone for another five-fasli period at
Rs. 212 per fasli.

On behalf of the owner of the 69
coastal villages and cight islands in-
cluding Kachchativu, the lease deed
was signed by Mr. B. Rajarama Rayar,
manager, Ramanathapuram place on
behalf of [the owner, the Raja of
Ramanathapuram.
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On July 1, 1913, an indenture was
signed between the Raja of Ramanatha-
puram and the Secretary of Stats for
India in Council for a period of 15
years. '

According to this 2 ‘premium of sum
of Rs. 60,000' was paid to the Raja of
Ramanathapuram as owner
coastal villages and the nipne islands
including Kachchativu for ‘full, free and
exclusive rights, liberty and authority to
search, collect, take and carry away all
or any chank shells from the chank shell
beds.'

The particulars of the Jimits given out
in the deed were : the Gulf of Munnar, all
the chank shell beds lying off the mainland
section of the Ramanad Zamindari
together with those off the south coast of
Rameswaram island..."

17.35 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

fmT 1947 9T argd |

-‘In December 1947 the late Shanmuga
Rajeswara  Sethupathi, the Raja of
Ramanathapuram, owner of the Kachcha-
tivu, leased to V. Ponnusamy Pillai and
Janab K. S. Mohammed Kirza Maricar
the chank collection rights on the island
Kachchativu belonging to the Raja of
Ramanathapuram. The lcasc was from
fasli 1356 to fasli 1358 at the rate of
Rs. 23 and annas 2 per fasli.”
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MR, DEPUTY-SPEAKER: I may
ioform the hon. Member that the Prime
Minister is busy clsewhere and she has
indicated her inability to be present here.
So that should not be brought in.

sft wy fosd (g9) : @ &
AT qRr fF w7 § w7 €@ qAAE A
Ik foer f oy ¥;Tag oo A oo
Lac N

SHR1 ATAL BIHAR] VAJPAYEE
(Baltampur) : Is she in the other House?

MR. DEPUTY-SPEAKER :
a Cabinet meeting.

She is in

SHR1 ATAL BIHARI VAJPAYEE:
Cabinet meeting is no excuse.

st ofe v (36) (/T o W
®! el & 9o g T g ¥ A
1 g ?

st wy femd : ag ghwr Tar
LGl 8

MR. DEPUTY-SPEAKER : You do
not press that point because she has shown
the courtesy to the l:[ouse by informing
the House.

sft wrw fugrd wdedt : a7 F
Argw ot frs g wwt @3 art &
o gag #favz Afer @ & wv
wwTE 4 ? qg T AT E

sft wrinwe fay : goTerw WEiew,
nary o ag st ff fs aeme
wwwiy fau amw o ¥ o
e e Mfew famr gar o) oud
w1y AN wdr Ao e foegw
guw § s 2@ qAF ®7 A9ATA §

MR, DEPUTY-SPEAKER : This is
not proper.
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SHRI RANDHIR SINGH (Rohtak) :

We have got such a competent Deputy
Minister. Why is he bothering so much
about that 7
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